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BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH AT NEW DELHI. 

ORIGINAL APPLICATION No. 134 of 2026 

IN THE MATTER OF: -
Gaurav Kumar 

State of Himachal Pradesh & ors. 
Versus 

Verification: 

I, Jatin Lal S/o Shri Naresh Kumar Lal, aged 37 years, 
permanent resident of B-18, Second Floor, Moti Nagar, New 
Delhi- 110015 presently posted as Deputy Commissioner-cum 
District Collector-cum-District Magistrate, Una District Una 
(HP.) do hereby solemnly affirm and declare as under: 

AFFIDAVIT 

1. That the accompanying reply to the OA No. 134 of 2026 has 
been prepared and drafted at my instance and the contents of 
the reply are true and correct to the best of my knowledge as 
per information derived from the official record and legal 
advice received. 

2. That no part of it is false and nothing has been concealed 
therefrom. 

J aty ja 

Applicant 

J6-o5-226 

Rus toicso 

Respondents 

That I the above-named deponent do hereby further state, 
verify declare on oath that the contents of the above aftidavit 
are true and correct to the best of my knowledge and beliet. 
No part of the same is alse and nothing material has been 

concealed therefrom. 

Verified at Una today on 16" day of May, 2026 

ATNST'ED 

DinenoNstrate, Una, DIStrict Una (H.) 

Diset Magistrate, PABOR¢Nyna (HP) Una, DI 

8(a)252



ANEXXURE R-2/I
9253



10254



11255



12256



ANNEXURE R-2/II
13257



ANNEXURE R 2-III 
14258



15259



16260



17261



18262



19263



20264



21265



22266



23267



24268



25269



26270



27271



28272



29273



30274



ANNEXURE R-2/IV
31275



32276



33277



34278



35279



36280



37281



38282



39283



ANNEXURE R-2 /V 40284



41285



42286



43287



44288



45289



46290



47291



48292



49293



50294



51295



52296



53297



54298



55299



56300



57301



58302



59303



60304



61305



62306



63307



64308



65309



66310



67311



68312



69313



70314



71315



72316



73317



74318



75319



76320



77321



78322



79323



80324



81325



82326



83327



84328



85329



86330



87331



88332



89333



90334



91335



92336



93337



94338



95339



96340



97341



98342



99343



ANNEXURE R-2/ VI 100344



101345



ANNEXURE R-2/VII 102346



103347



104348



105349



106350



107351



108352



109353



110354



111355



112356



113357



114358



115359



116360



117361



118362



119363



120364



121365



122366



123367



124368



125369



126370



127371



128372



129373



130374



131375



132376



133377



134378



135379



136380



137381



138382



139383



140384



141385



142386



143387



144388



145389



146390



147391



148392



149393



150394



151395



152396



153397



154398



155399



156400



157401



158402



159403



160404



161405



162406



163407



164408



165409



166410



167411



168412



169413



170414



171415



172416



173417



174418



175419



176420



177421



178422



ANNEXURE R-2/VIII 179423



180424



181425



182426



183427



ANNEXURE R-2/ IX 184428



185429



186430



187431



188432



189433



190434



191435



192436



193437



194438



195439



196440



197441



From:

No. Udyog-Bhu(Khani-4)Laghu-103/2018
Government of Himachal Pradesh

Department of Industries, "Geological Wing"
Dated. Shimla-171001, the 2024

Director of Industries
Himachal Pradesh

1206

To

Smt. Veena Thakur W/o Sh. Bhim Singh Thakur,
Prop. M/s Jaswal Stone Crusher,
Village & P.O. Mandwara

Tehsil Ghanari, Distt. Una (H.P).

Subject: Grant of mining lease in favour of Smt. Veena Thakur W/o Sh. Bhim Singh Thakur,
Prop. M/s Jaswal Stone Crusher, V.P.O. Mandwara, Tehsil Ghanari, Distt. Una (H.P).

Sir/Madam,

Please refer to application dated 24.01.2018 of Sh. Vinod Kumar S/o Sh. Vijay Singh, Prop.

M/s Jai Bhawani Stone Crusher & Screening Plant, Village & P.O. Kadh, Tehsil Ghanari, Distt. Una and No

Objection given vide undertaking dated 28.06.2021. Accordingly, a Letter of Intent for the grant of mining

lease, over an area measuring 02-94-00 Hect. bearing Khasra Nos. 1154, 1156 & 1160, falling in

Mohal/Mauza Mandwara of Tehsil Ghanari, Distt. Una, was issued in favour of Smt. Veena Thakur W/o Sh.

Bhim Singh Thakur, Prop. M/s Jaswal Stone Crusher, V.P.O. Mandwara, Tehsil Ghanari, Distt. Una, Н.Р.

On the basis of submission of documents as mentioned in Letter of Intent dated 13.07.202
1

as well as corrigendum dated 23.12.2021 & based upon the recommendations of the Joint Inspection

Committee headed by the Sub Division Officer (Civil) Amb, it has been decided by the competent authority

to grant the mining lease in favour of Smt. Veena Thakur W/o Sh. Bhim Singh Thakur, Prop. M/s Jaswal

Stone Crusher, V.P.O. Mandwara, Tehsil Ghanari, Distt. Una, H.P. under rule 17(2) of Himachal Pradesh

Minor Minerals (Concession) and Minerals (Prevention of iliegal Mining, Transportation and Storage) Rules

2015 as amended from time to time, for extraction of sand, stone & bajri, for use in already established stone

crusher, from Khasra Nos. 1154, 1156 & 1160, measuring. 02-94-00 Hect. (Pvt. Land, hill slope), falling in

Moha!/Mauza Mandwara of Tehsil Ghanari, Distt: 
Una, H.P. for the period of 15 years or as pe

r mineral

reserves estimated in the approved Mining Pla
n & Environment ciearance whichever is earlier and subject to

Environment Clearance of its period as the

condition that the lessee shall renew/submit
 the after expiry

Environment Clearance issued vide EC identification No. EC24B001HP133189, File No.

dated 21.10.2024 is valid only upto 5 years or upto the date o
f valid mining plan

HPSEIAA/2023/1101

whichever is earlier. Accordingly as per approval of the competent authority, the grant order is hereby issued

12- to the following terms and conditions.

1.

2.

3.

4.

That you shall have to execute a 
mlning lease deed on the Form "F" on

 Non-Judicial Stamp Papers

worth Rs.35,000/- (Rs Thirty five thou
sand only) and submit three copies

 of the same along with

original revenue record i.e Tati
ma & Jamabandi of the area duly complete in all respect

s to this offica,

within three months fron the date of issue of this ord
er.

That you shall have to deposit a sum of
 Rs. 25,000/- (Rupees Twenty Five Thousand)

 only in the

shape of F.D.R. duly pledged in favour of 
the undersigned as security deposit for a 

period of five

years.

The lessee shall furnish Financial Assurance of Rs. 15,000/-(as per the mining lease area) in the
 fom

of F.D.R duly pledged in favour of the undersigned tor due observance of provisions of mining plan.

The lessee shall deposit demarcation expend
iture If, demarcation needs to be carried out by the

Department and the lessee shall enter the land onl
y when the demarcation of the area is got

conducted from the Revenue Department in the pre
sence of Departmental officials arid boundary

pillars are raised.

ANNEXURE R-2/X 198442



6.

The lessee shall at his own expenses erect and at all times maintain and keep in good conditionboundary marks and pillars necessary to indicate the demarcation, shown in the revenue recordannexed to the lease deed. Mining operation shall only be allowed after getting a certificate from the
concerned Mining Officer that demarcation of the area has been done as per the plan and that
concrete boundary pillars of atleast 3 feet height have been raised.

The working in the leased area after the expiry of every five years after the grant of mining lease may
further be allowed by the State Geologist on the basis of review and recommendations made by the
Geologist/Assistant Geologist after inspection for the purpose and after having being satisfied that the
leased area has been developed by the lessee in a scientific manner and is paying all Government
dues on regular basis. The lease holder shall submit an application for review of working on the lease
area before six months of expiry of every five years. On review, if it is found that lessee has not
developed the leased area in a systematic and scientific manner as per the provisions of Mining Plan
and he is in arrears of Government dues, the lease shall be liable to be terminated prematurely after
affording an opportunity of being heard.

7. The lessee shall have to submit a plan to the Mining Officer for approach road in order to give a
reasonable & shortest approach to the mine and to the mines of adjoining lessees.

8. The lessee shall do mining in a scientific and systematic manner, and to ensure the same.

(a) Dumping sites for mine waste and top soil shall be provided in such a way so that there is

no damage to the adjoining land and the same does not roll down the slope. Top soil shall

also be used for afforestation purposes in the barren/exhausted pits.

(b) Diversion dams and other engineering structures as advised by the Department from time to

time, at different suitable sites shall be got erected to arrest and channelise the flow of water

and also to avoid erosion of the land, causing siltation of nearby natural water bodies.

(c)

(d)

(e)

(f)

The loading/unloading points in the mine areas shall be developed in such a way that no

hindrance is caused to the traffic and no material is stacke
d within the acquired width of

P.W.D. road.

All precautions shall be taken to check air pollution, water pollution and noise pollution, as

per the standards of H.P. State Environment Protection a
nd Pollution Control Board.

Further, the lessee shall obtain the consent 
of H.P. State Environment Protection and

Pollution Control Board under the provisions of Water Act, 1974 and Air Act, 1981.

Visual impact caused due to dug-out areas and waste disposal areas shall be controlled by

undertaking afforestation on worked out areas, waste disposal areas and in the areas where

no working is proposed.

Labourers shall be provided with safety 
equipments like boots, helmets, ropes, ear

 plugs

and even nose filters. Site services like rest sheiter, drinking water and first aid facilities shall

also be provided at the mining site.

9. The lessee shall pay royalty on the Scheduled rates as specified in H.P. Minor Mineral (
Concession)

and Minerals (Prevention of Illegal Mining, T
ransportation and Storage) Rules, 2015. The royalty shall

be charged on the basis o
f actual production which will be 

computed based on consumption 
of

electricity and other measures.

10. The lessee shall have to pay the dead rent/surface rent as p
er the provisions contained unde

r the

Himachal Pradesh Minor Minerals (Concession) and Minerals (Prevention of Illegal Mining.

Transportation and Storage) Rules,
 2015.

11. The lessee shall not carry on or allowed to be carried on any mining operation at any 
point within a

distance of 100 metres fr
om any rallway line, exce

pt under and in accordance with the
 previous

written permission of the 
Railway Administration or 100 metres from edge of National Highway or 25

metres from edge of State Highway or 10 metre
s from edge of other roads or 50 metres from edge of

any reservoir, canal or buildings or inhabited site
s except under and In ac

cordance with the previous

permission of the Compet
ent Aulhority. The Rallway Admini

stration or the Joint Inspection Committee

may in granting such permis
sions, impose such conditions as may deem fit.

199443



200444



201445



ANNEXURE R-2/XI
202446



203447



204448



ANNEXURE R-2/XII 205449



206450



207451



208452



209453



210454



211455



212456



213457



214458



215459



216460



217461



218462



ANNEXURE R-2/XIII
219463



220464



221465



222466



223467



224468



225469



16/05/26, 5:01 PMGmail - Service of Reply on behalf of Respondent No. 1 & 2 in OA N… 2026 entitled 'Gaurav Kumar v. State of Himachal Pradesh & Ors.'

Page 1 of 1https://mail.google.com/mail/u/0/?ik=562215cbd6&view=pt&search…hread-a:r4001210169353986554&simpl=msg-a:r3946678197433606553

Tamanna Kavdia <tamannakavdia26@gmail.com>

Service of Reply on behalf of Respondent No. 1 & 2 in OA No. 134 of 2026
entitled 'Gaurav Kumar v. State of Himachal Pradesh & Ors.'
1 message

Tamanna Kavdia <tamannakavdia26@gmail.com> 16 May 2026 at 17:01
To: Gourav Kumar <kgourav900@gmail.com>, mspcb-hp@nic.in
Cc: kartikeya rastogi <kartikeyarastogiadv@gmail.com>, miningofficeruna@gmail.com

 Reply on behalf of Respondent No. 1 & 2.pdf

Respected Sir / Ma'am, 

Please find attached herewith Reply on behalf of Respondent No. 1 & 2 in the above-captioned matter.

Kindly consider this as due service of the same. 

Regards, 
Tamanna Kavdia, Advocate

From,
The Office of Kartikeya Rastogi
Panel Counsel for the State of Himachal Pradesh 

226
470

https://drive.google.com/file/d/1PRFimHZYguX2eMG2PmzHjAD3JYE2ZPsX/view?usp=drive_web
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